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0.A, 204/53, : Dt, of Decision : 10,6,54.
me. N. Rama Krishna .. Applicant
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1. T''e Railwey Board, rep, by s N
its CNairman, Rail B avan, J S B
New Delli, | i ¢ x
. W o
2. TMe General Manager, 5C Rly, %?iibp r“ S
Secunderabad, ENCORLET AN
3, The CMNief Personnel officer, T
5q Rly, S&cunderabad, ‘
4, T"e Superintendent (Printing and
Stationary) SC Rly, Sezcunderabad,
5, mold. S"amsuddin, ",5.1.,
Fabrication”Section, Ticket Printing
Press, S C Rly, Sec®bad.
6, 3o'n Ramadas, ",5,1, Fabrication
Section, Ticket Printing Press,
5 C Rly, Sac'bad,
7..5attaia'’ laxmaia'l, M,5.11, E
Faorication Section, Ticket
Printing Press, SC Rly, :
Sec'bad, .. Respondents,

Counsel for t'e Applicant : Mr, G. Rama Rao

Counsel for t''s Respondents : flr, O, Copal Rap, Addl.C3SC.
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The Railway Board, rep.by its Chairman, Rail BhaVani,
New Delhi, .

‘2. The General Manager, éc Blys, Secundersbad.

3. The Chief Personnel Officer, sC Rlys, Secunderabad.
4, The Superintendent(Printing and Stationary)S.C.Rlys,fSec'bad.

. MNoh d;ﬁha@ﬁ\ud@n L AGE, ) Teiniaation - SENt lencTi dked Erdnting
? B SEASW.M%LE £ Semy “abag. , ¢

- JGbn _RAMEdas, HLE I, Pahrdgatd oy st 3o, Tdcket RPingirg
f Pregs, 8. R1ys, S&Efunderabad]

J- S8tradan) Lsnasian, HBAZ, Esbriicayion Sett iy, s Divket
Rriuting_Prass, /PR lyd) Seumnderahed.

\g;:ﬁﬁg/Eopy to Sri Ghanta Rama R ao AdeCate,H,I.G.l,BlOCk—S,
Flat~10, Baghlingampalli,Hyderabad-44. -
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5. when the same haﬁ_come up for considerér

'tion in OA No.s 750/88 on the file of this Bench, it

wss not adverted to @s it was not found necessiry
for disposal of the s3id OA as can be seed from

the order dated 78-2-30 in the said OA.

.- . j’ : i

6. “as to whcthef‘highly'skilledbcmploye -~ in the
4 sub-sections peferred to can be treated e« ONE
seniority un§t or ¥ sepdrate senioiity units for the
purpose of promotion’to the post of chirggmen is @
policy matter. it is for the responsents 2 & 3 to
take & decision regarding this if such a declalon

is not taken by Res DOndenL 1. The contentlon that
if different virws dre going to be takep tn regard
to the jamc f:rom time to time, thelcoatention that
the s.ime has.to be held as arbitrary cannot be

held as untenable.//-So in these circumstances. it is

| just «0& proper to direct the pespondents 2 & 3 to
: —

; L-
take a declsion as to whether highly skilleéLEatcgory

cmplo?écs in the 4 sub-r-ctions referr-d %> ghould
Wwe tresced 8s separits Or single seniority unit

for the purpose of coneiderstion for promotion to
the post of chargeﬁan and till such & decision is
t.xen, promotions tO the post of chargeman chould
not be maoejané sfter taking such a decision, the

b }u.qdié" M 1~\~\ A et & (Ai:-tacv‘\ , Lo t._-.d v

seniority llst should bo prepared.

7. The O is ordered wccordingly. NO coﬁtsj\
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5.

the general Manager, S.C.Rly, cecuncerarad. 1”

\ . S R

The Chairman, héﬁlway'eéard,
Rzilbhavan, New DElhi. I

The Chief Fersonnel Officer, S.C.Tly. SeeunderanaG.s o
The Chief Personnel Oofficexr, S.C.BEly, Secuonderabad.

The Superintendent &f Frinting and Stationary) i

- S.C. rly, -Secunderabad,
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,foone_copy to Mr.G.Rama Rao, Advocate, CAT...yC.

One copy to MI. D.Gopal kaz, SC for Rlys, CATMMyd.
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one copy to Library, CATHY G

g9 .,0ne spare Ccopy.
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OA 204/93
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R Ro % K
\ . . . \:)’d’::»o(}f. o !;f
\,.“I‘ -

Heard Shri G. Rama Rao, learned counsel
"for the applicant and al=o ¢ i D. Gopala Rao,
learned standing counsel for the Respoddents
- LJ’L'""""N\ N
2. This OA, was disposed by order dated 10-6-94
is again listed to-day on the basis of “hé letter
filed by the applicants. It ic stated that it
is necessary for the Respondents to decide as to
whether all the categories including Highly skilleg@ 1
\_Cétegory
have to be in one seniority unit or a separate =
seniority unit. Hence the last sentence in Para 6
/
A
of the order dated 10-6-94 in QA 204/93 has to be

!
modified as follows:

" The wordsrin the‘before‘thé expression
Highly skilled c2tegory have to be deleted ang
substituted by the following:

"in regard to all the categoires upto
énd including"

The wordrcategories'after the category
in the last sentence of para 6 of the order

referred to has to be deleted."\\
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Gourt Officer 26-J7 .
Sentral Administrative Tribune
Hyderabad Bouch
Hyderabad.
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